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Sixteenth Loksabha

an>

title: Discussion on motion to consider Statutory Resolution regarding Disapproval of Punjab Municipal
Corporation Law (Extension to Chandigarh) Amendment Ordinance, 2017 and Punjab Municipal
Corporation Law (Extension to Chandigarh) Amendment Bill, 2017 (Statutory Resolution-Withdrawn
and Government Bill -Passed).

HON. DEPUTY SPEAKER: Now, item Nos. 21 and 22 shall be taken up together. Shri N.K.
Premachandran.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:

“That this House disapproves of the Punjab Municipal Corporation Law (Extension to
Chandigarh) Amendment Ordinance, 2017 (Ordinance No. 2 of 2017) promulgated by the

President on 15 July, 2017”.

HON. DEPUTY SPEAKER: Hon. Minister.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF
DEFENCE (SHRI ARUN JAITLEY): I beg to move:

“That the Bill further to amend the Punjab Municipal Corporation Law (Extension to
Chandigarh) Act, 1994, be taken into consideration.”

I will just explain that on account of the legislations passed in relation to the GST, the power to
levy entertainment tax now vests in the GST Council itself. There is a residuary power which has
empowered the local municipal corporations and local bodies to levy some entertainment tax

additionally if they want.

In the case of Chandigarh, since it is a Union Territory, this power had conventionally belonged to

the Central Government. Obviously, this power has to be denuded away from the Central Government
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and given to the State Government. Therefore, the power has to be devolved to the Municipality of

Chandigarh itself. So, a consequential amendment is there which this Bill seeks to propose. The reason

for the urgency was since from the 15 of July it was coming into effect, since the Parliament was not in

Session, and since these are consequential to the GST, the promulgation was made.

HON. DEPUTY SPEAKER: Shri Premachandran, it is a very small thing. You can very briefly make

your point.

SHRI N.K. PREMACHANDRAN: Sir, my objection is on the principle of promulgation of Ordinance.
HON. DEPUTY SPEAKER: That has already been discussed.

SHRI N.K. PREMACHANDRAN: While I oppose the Ordinance, I fully support the contents of the
Bill. Most of the times in this House itself, I have made many interventions during which I have stated
that Article 123 (1) can be applied only on exceptional and extraordinary circumstances under exigency
conditions. Unfortunately, since we know about this Bill, that is the Punjab Municipal Corporation Law
(Extension to Chandigarh) Amendment Ordinance, 2017, you may kindly see whether the promulgation
of the Ordinance will come within the purview of Article 123 (1). That 1s the point which I would like
to make before this august House.

During the last Session of Parliament, the Lok Sabha was adjourned sine die on the 120 April,
2017. During the Budget Session, this august House passed the Central GST Bill, the Integrated GST
Bill, and the Union Territories GST Bill; the Compensation Bill was also passed in the last Budget
Session. It was a legislative history because Parliament’s productivity was more than 118 per cent when

we passed all these Bills. My point is that we had very detailed deliberations on all these Bills.

So, my point is that the Government could have very well come up with this small piece of

legislation during that Session. Instead of bringing the Bill during that Session, on 15 July, 2017 an
Ordinance has been promulgated to give effect to this law. That is my objection and that is why I am
saying that it 1s a law which 1s being made by the Executive and in principle I am opposing this

Ordinance route of legislation.

As the hon. Minister has rightly stated, the Ordinance and now the Bill has been brought to make
appropriate changes in the Punjab Municipal Corporation (Extension to Chandigarh) Act, 1994 as a
consequential effect of the Constitution (One Hundred and First Amendment) Act, 2016. Sir, this
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Constitution (One Hundred and First Amendment) Act, 2016 is the mother legislation of all the GST
Bills and by virtue of this we have amended Entry 62, List 2 of the Schedule VII of the Constitution.

The new amendment is taxes on entertainments and amusements to the extent levied and
collected by a panchayat, municipality, district council or regional council. So, this 1s a part of the
consensus which we have arrived in the country. During the discussion on GST reforms a consensus
was arrived at that entertainment tax and amusement tax should be levied by the municipality,
panchayat or the corporation as the case may be. So, in order to make this uniform tax structure
throughout the country, section 90 of the Punjab Municipal Corporation Act, 1994 has to be amended.
By virtue of section 90, the Central Government may levy taxes on entertainment and amusement. In
the case of Union Territories, the Union Territory of Chandigarh was levying tax on amusement and

entertainment. In order to achieve this uniformity, this provision is being amended.

Another amendment with regard to the power to levy octroi and taxes on vehicles and animals has
also been suggested. I fully support these two amendments but at the same time I would like to seek

certain clarifications from the hon. Minister regarding this small piece of legislation.

The first one 1s with regard to the devolution of financial powers. Decentralisation of powers will
definitely strengthen the democratic system. Local self-governed institutions are the potential medium
for the successful working of democracy at the grassroots level and to meet the hopes and aspirations of
the people. Sir, the municipalities and the panchayati raj institutions are the pillars and primary units of
democracy. The more these pillars are strengthened, the stronger would be our democracy.

HON. DEPUTY SPEAKER: Please conclude now.

SHRI N.K. PREMACHANDRAN: [ am concluding, Sir.

Sir, I am coming to the point. Sir, 73 and 74" Constitution amendments were introduced and

they have come into place.... (Interruptions) Sir, I am seeking the clarification. Since, 73" and 74
amendments, many of the powers vested with State Governments have been transferred to the local self-
Government institutions but none of the powers vested with the Central Government has been devolved
to the State.

HON. DEPUTY SPEAKER: This 1s not to be discussed here.

SHRI N.K. PREMACHANDRAN: Sir, I am appreciating that the Central Government is transferring
powers to the Chandigarh Municipal Council. My question to the hon. Minister is what about other

municipalities and panchayati raj institutions in other Union Territories.
HON. DEPUTY SPEAKER: He cannot answer this question.
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SHRI N.K. PREMACHANDRAN: What is the condition in the case of other Union Territories?

Sir, the Punjab Municipal Corporation (Extension to Chandigarh) Act, 1994 was amended in the
year 2000. By virtue of this amendment the representative of the House of People will be an ex officio
member in the Chandigarh Municipal Corporation. This amendment was carried out in the year 2000.
But, unfortunately, if you go through the Statement of Objects and Reasons of the Bill, the amendment
of 2000 has not been mentioned. It is the cardinal, basic principle of legislative drafting that subsequent
amendments, which have taken place in the Bill, have to be mentioned in the Statement of Objects and
Reasons. Unfortunately, that has not been mentioned in the Statement of Objects and Reasons of the

Bill. That needs a clarification. It is not a good drafting.

Sir, the last point is regarding the GST. I fully agree with the point of arguments which the hon.
Minister has made in all these two days. I would like to suggest one thing. Today, restaurants are on

strike. The restaurant people are on the march in Delhi. My point is that in the case of AC restaurants,

suppose I was paying Rs.100 before 15 July, now I have to pay Rs.118. These restaurants and traders
are getting this benefit. The GST and VAT is zero per cent on vegetables and essential commodities.
They are also getting the right of input credit. But they are taking Rs.118 per meal. Day before
yesterday also the hon. Minister had well clarified, but my point is this. Advertisements and circulars of
price should be given as to what is the right price. In Kerala, we are facing a lot of the same difficulty.
The MRP should be publicised in the newspapers so that the exploitation of the traders can be avoided.
With these words, I support the Bill. Thank you very much, Sir.

HON. DEPUTY SPEAKER: Motions moved:

“That this House disapproves of the Punjab Municipal Corporation Law (Extension to
Chandigarh) Amendment Ordinance, 2017 (Ordinance No. 2 0of 2017) promulgated by the

President on 15 July, 2017”.

“That the Bill further to amend the Punjab Municipal Corporation Law (Extension to
Chandigarh) Act, 1994, be taken into consideration.”

oft g Rig 9 (@etR) | Iutee Heied, Y- ga uoe AR SRURRH af (TresH
¢ 98rTe) 9@, 2017 R St &1 AT o, 9% faw & simuet y=garg <ar g1 ervft-snft siiaa
By e Asafaa s 3fiesige & IR H §aT f& the Central Government has implemented the

Central Goods and Services Tax Act, 2017 and Union Territory Goods and Services Tax, 2017 with
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effect from 15! July, 2017. Consequently, Section 19 of the Punjab Municipal Corporation Law
(Extension to Chandigarh) Act, 1994 was amended by the Punjab Municipal Corporation Law
(Extension to Chandigarh) Amendment Ordinance, 2019 to transfer power of the Central Government
to levy taxes on entertainment, amusement and Union Territory of Chandigarh to the Municipal
Corporation of Chandigarh. dg 3 91 %I uéq Q{-I-C\b Y Uch dgT HdTd @3'[5;'?” % f& as to what is
GST. GST is to consolidate all indirect tax levies into a single tax. R SHEE.E & g g U dgd
g HaRid gy, Sfetay S & Iy Iq SR fohdr 77| I gad Sl I AN ST BT 8, 39
Rt ferar g o7 - &9 A%F 99 ¢a | 3§ U8 JIId WSl gidl ¢ b WY SHSH<H & WY if
separate entertainment and amusement tax has to be levied by the Corporation, then how is this GST —
One Nation, One Tax. T8 <% & Il & T H U §gd 991 UaTd & 3R 5q I of. TH.3T. AR 3 B,
J9 ¥ UR ¥ T TP §gd 981 T TS 8 T § 3R IRI NP ¢S4, gHMER, 38ReATRCY,
SN S TE AN FSd! IR T G|

# g +ft s =g b e oN.u9. . RF g3, 99 guit o off, a8 9 2006 T YR ga
g1 fomie fomic RIS IR 980 IR T SRo<Y U, HHEI a1, WIS HHS a1 3R ITH
gg ferg g3 afer e TO1 489y 8 a7 & fb Aieel o< 3 33 §8d oleg] § = B B
DI BT 3R TP HRUI TH §3T AT ST 81 71 ¢ | ST, BT HIUY BRA dberel J foran T
g1 QT 3R BRA SHerel & T oTT ol o deis 7 39 A fham 8, 3 Wl &1 3R off hexd
g 8, S0 @M H Y9 &1 S HeegT[ 8, 361 39 SHR U 81T TRRIGS Fid
3P Uh Wd § AN fbar 81 IR sFwhigec 89 TR-aR &8 31 8 [ a1 A% a e, afd
g IRPR ol S1.TH.CI. AT §, SUH Aeciud Sl T T g1 SUH S{T1-3T7 &3 &, oI 5311,
123f1, 1837, 3R 2237 A fhR TH-ATM, T-20 FT T HIY 7, ITHT T I1? 7 T § fb S
& FR TN U8 HEGH BR @ © [ I A1Y 1A g 8|

T ge Uold F AT g1 R Uid H 3R IR I &7 oaek § 9gd Jol-9o! 3USKIW 5
STceR B BISdTR Bt SUSKI @, 39 W 2837 Siuge! @ o a1 81 808 ¢ WR 1837 @ faar
A1 8, 511 BIc PRIR g, ol TRIG AN &, T8 39 HIH 3Tal ¢ | I3 UISe Sl alll o ORI aab 3R
Tat § gt uga™ & o ST ST 8, 39 W 18370 Siuyet o fomn m g1 F wHeran § b U9 8
WY VS ¢ | UolTd Th dgd HIal QR W RT 8, i GoTd & o gal il g, a8 T &t iR
H 3171 ¢ 1 §H T18d ¢ b USITE &1 Sl HISia &, 98 9109 A KHH H ST 3R WIdH H 3761 T
81 Afb 3@ B 91 ? 5 W Tty &7 # WY s 7, g1 &1 B it S 7 A §e
TSIV €, I8 SCeR Bl Wy 3USH] & o9 F Jadl 81 off 98 J 51 Bedd ol fFare! 8, a8
STiER Pl WK IUSE] & Pedld I Wadl 8| A WY VST W 12 F 28 Ufaid Siieget anm
foan mar 81 uga €Y I3 SR g O S gHRT WY SUSK] Bl hER PR 3B ¢ IR Tgf ab
{3 g ot RepfthT ey 81 §, o 7= e €, 39 W oft ofieadt e femn man 81 A uep o= g, ot
TS AN 8, S Sgfed Sfa & T €, S 1R O €, S8 UHHeT &t R #vd § 9k 39% a8
Iqrfd TR [T B A@1d 8, STD! Uvd 1 & ol 3P SWR bR 90 fSsddr 8, I a1
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JIGDI I 1 gia &, fUew & gidll g1 39 W ot 3R Ui 3R 12 Uia=rd Siuee! @ af & Hgrd
g [ 98 WX §U oTFaR! R ot & fem

Sied! off §gd SIiad S9H ¢ | §8d 9 a®id g | 5 IR ATl &I 931 4RI T Hifs gAR fad
= E 1 i B¢ H 93 Sgd F 31U Y YT-3U HRd o | B MU Al off 987 AR oae I
T ot f&an, Qifer=T e o ag feaferdt 78 1 <1 o uop 9gd o1 /I WaT 81 T g | Siea off, #
STIR g1 T § 1o -

3R H AR 39b! W §7R &M,
SHIR-T TWT BRI, b I HR o ATl

T 39 foTT AR 3111 WE 33 & [ 39 9gd 99-9s JoadNT [T, dfdh 3@ 399 Ui
BC U § 3R 3TN G H U 591 9a1d WS1 gl T 5|

JUSHIG I SUD! §Hfhe SR AUSHTG o= H Tad e Ppd e & | IRT 1 ST §gd T
dic® ¢ | Ugd gHR Ud- 9 Sl dd 3 I JUSHIg &I RUvic #xd 3@ & 3R 13 off | B
YUSNTE T f[AHT P Bt 611 BB BRI DI g1 A 31T TushTe fSRsiRe g W e1 a8
o UTeR 3! &1 B, 389 17 BRIS T 0T TY3(el 39! Braal 8171 R H JHeidT § & Iudhe &
faprg & for 3R Tgd IR} el Bt TeRd & | IUSITG & e staaTs sgd |RE B 1 319 39 7Y
T H 390! Fead Pl oeRd §, T dgl Hae & [o7¢ §gd 99T T 8| ISHTG B ol
HARMA AR ST Wuel g, ITDT Sl ISl IS, IUD! Wl BIes HR B oiexd &, aHl
TSNTG 3T TS| TSHTE WIS Rt 71 ], afort IShg wie f4dt & S 7ifq 3md §, 3R 3 Wi
T8I 817, 37! Saarudic & fore O 7eY fear S, a dhTg Wi Ryt 1 §=m | T € geH, @Y
3R HeoH IIHI B FGIAl o Bl SRexd g |

3 § A gg Pe1 II8dl § (P TSNTG Bl A ST <17 ¢ | Ofd IR= g3, 9 Hf a1 31k 31«
29 fafedtaiRe g1d gu ot ¥ TW @1 § | U8 a4 3t g1, IShTe fodir ¢ UaiTe, U8 Ueld &1 §, T8
UolTe &1 fear 9, difes IR-aR off S sHcy € Uold & @rl &I, 3! a8l aM &l B 7 fdhar
SR ... (g TR fad 7@ o 9 g Reve g i BR dR R g8 aar foran ol 3R &g uole
3! fear o | y=garg |

PROF. SAUGATA ROY (DUM DUM): Sir, in fact, I would not have spoken if Shri Premachandran had
not made a long speech. As the hon. Minister has ... (/nterruptions) Smt. Kher is saying something...

(Interruptions)
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et forvor @R (@ETe) : TENTE I 3811 FH 8Id oW 7, I8 91d [Sepd 7Tad g | fora-t I
TSN 3 H XET &, Ia-1 fUSd 15-20 I | 161 g5 6| o +1 981 & IR Pikecyud &, Sl I8 arol
BT T P! 8168 B a1 PR e o, T §1d H-e] 3T 81 3rthodf o, fifaet sifep 3rdq Saarude H,
BIEd fﬁlﬁ@ T IBTHR It is being done. The procedure is on. We are very happy as a Union
Territory.

PROF. SAUGATA ROY: Sir, I will be very brief. As the hon. Minister said that this is a consequential
amendment because earlier in the city Chandigarh which is a Union Territory under the Government of
India, entertainment tax and entertainment duty was collected by the Centre. Now, the Centre has
decided that the collection of entertainment tax and entertainment duty will be passed on to the
Chandigarh Municipal Corporation. As was mentioned by the previous speaker that this will mean a
gain of Rs. 17 crore to the Municipal Corporation which is necessary because Chandigarh is a beautiful

city that needs money for its improvement.

Sir, having said that let me also state that our Party has always been in favour of introducing GST.

We had some reservations about introducing it in a hurry on the 15! of July, 2017 which is why we did

not attend the midnight Session of Parliament. All I want to say is that one month has elapsed since July

15!, the system is more or less working smoothly. There are some hiccups. There have been some
complaints. | hope that all these decisions will be taken in the GST Council which has been taking
decisions unanimously and there will be moderation in the tax rates, Tax slabs of 0 per cent; 5 per cent;
12 per cent, 18 per cent and 28 should not remain, especially with regard to some contentious matters
like women have demanded reduction of tax on sanitary napkins. The hon. Finance Minister has already

explained that all concerns on GST expressed in Parliament will be looked into.
With these words, I support the Bill. It is good for the country.

Thank you.

*SHRIMATI RITA TARAI (JAJPUR): I stand to support this Bill.

The Bill amends the Punjab Municipal Corporation Law (Extension to Chandigarh) Act, 1994,
The 1994 Act extends the provisions of the Punjab Municipal Corporation Act, 1976 to the Union

Territory of Chandigarh.
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This bill gives powers to the Chandigarh Municipal Corporation to levy entertainment tax &
entertainment duty, while it takes away the powers of the corporation to levy orctroi. This is in line

with the new GST structure.

While it's appreciated that this Government is trying to smoothen out sticky laws & clarify
jurisdictions of municipal corporations like Chandigarh, we need to think and talk about the larger

problem of effectively decentralized government.

All the moves this Government has made is towards gaining more power rather than giving it
away and distributing it. Goods & Service Tax being the biggest example where the powers of the
states to levy their own taxes was taken away. This Government 1s also on an overdrive to cancel
schemes that benefit state governments, drying up funding for welfare schemes like MNREGA and
PDS. All of this points towards a certain mindset which is against the ethos of our constitution.

While the GST, promotion of Hindi, and other such issues have brought up debates on centre-
state relations, there has also been a recent surge in discussion over urban local government in India,

given the increasing urbanisation and the governance failures in Indian cities.

We often tend to forget that federalism is not just about Centre-state relationship but also about
the third tier of government: Our local bodies. In every developed country, you will find that local
bodies are the most sufficiently empowered and powerful bodies of Government. They can pass laws,
impose taxes and do major projects within city limits. Not only that, in countries like the US, the

police is also under the city administration.

In India, however, the Central Government in Delhi has always tried to usurp that power and
keep it with itself. According to the 2011 Census, there are 46 cities in India with a population of more
than one million, and eight with a population of more than four million. Seven of the 10 largest cities
are also the capital cities of the states in which they are located (including Delhi which is a city state
by itself). Yet, all these cities are supposed to be governed with only the powers that the state

government chooses to give them.

Take the example of Himachal Pradesh which imposed direct mayor elections. After a rival party
(T will not name this party) won both Mayor and Deputy Mayor seats, as a result the whole law was
scrapped. It's always been a matter of political convenience for states to twist and turn laws related to

urban local bodies.

There 1s a lack of accountable local leadership which can be hauled up whenever there are major
problems in the city. Recently, a young Radio Jockey made a parody video about the potholes on
Mumbeai streets. It erupted into a controversy. We saw how upset the local body gets when shoddy work

1s pointed out. They did everything in their power to silence this young lady and punish her for pointing
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out the obvious. Here, the people could not hold one single person responsible for shoddy road

conditions because there was no directly elected mayor.

Our cities have a weak and fragmented institutional architecture in which multiple agencies with
different bosses pull the strings of city administration. Vesting the executive powers of the municipality
with the Mayor would be the right move. Most Indian cities still follow the Commissionerate system of

municipal administration which 1s a British legacy.

In the current system, the State government-appointed Commissioner is the executive head of the
city while the Mayor has a largely ceremonial role. In a democracy, the head of the governing body

should always be an elected leader not a state-appointed puppet.

Reports say that PM Modi is keen on making directly elected mayors a reality. I want to ask the
Government if these reports are true and whether the Urban Development Ministry is looking into

bringing in a law to make this happen?

As it is urban conglomerations are badly frayed at the edges without proper infrastructure. This
Government started a scheme called "Smart Cities" to make our cities more efficient through proper
urban planning & infrastructure development. But only a street or two are being adopted under this
scheme. So far, it has been a flop because our major cities remain the same old decrepit selves.

Bhubaneswar is one of the cities that ranked high in the Smart cities ranking list. The idea was to
completely change the areas around the main railway station into a modern metropolis. However, due to
lack of proper guidance and implementation there has been lacklustre progress. Even the hype about the

wifl system being put up in these Smart cities barely function.

The Government needs to rethink its ideas about decentralization and hand over more power to
urban local bodies.1 also suggest that the Parliament needs to do a review of all the schemes launched

by the Government by setting aside a week just for that.

Without an alternative, I support this bill.

SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon. Deputy-Speaker Sir, I will be very
brief.
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This Bill is a very short Bill and there 1s nothing to oppose in it. According to 1994 Act, only the

Central Government has the power to levy entertainment tax and entertainment duty for Chandigarh.

Now 1015t Amendment to the Constitution has been made in 2016 which subsumed entertainment tax

with the GST except some bills. But this is not my submission.

We would like to say that the power of taxation on entertainment will be transferred to the
Corporation. I have a question which is of clarificatory nature. After getting such a power of taxation,
will the Corporation have the power to levy entertainment taxes at any rate, or whatever they wish, or

are there any binding of GST for fixation of such taxes?

I would like to mention only one more point. Yesterday or some days earlier, I have been hearing
from this side and that side as One Nation-One Market-One Tax. It may be a dangerous slogan. 1 will
tell you as to why I am saying so. If it is ‘One Nation One Tax’, then why is petroleum not included
in this Tax? It is also dangerous for the federal structure of our country. Now, you are saying, ‘One
Nation One Tax’, ‘One Nation One Market’. But after some time you will say, ‘One Nation One
Culture’, ‘One Nation One Religion’. Then what will be our fate? In this manner the Government is
moving towards fascism. So, this slogan is also a dangerous slogan. Ours 1s a vast country. It has a

federal structure. So, it is not right to say ‘One Nation One Tax’ in such a way.

SHRI ARUN JAITLEY: Sir, in brief if I may say so, there were 17 taxes and 23 different cesses either
levied by the Central Government or the State Governments which have been subsumed in the GST.
There are some taxes which still remain outside the GST. For example, some road tax in the States
which are outside the GST. Similarly, with regard to entertainment tax, I explained yesterday as to what

is the weighted average across the country, and what the Central and the State GST is going to be.

To keep the health of the municipalities in mind, the municipalities have been given the right to
levy a certain reasonable tax if they feel so. Now, this is a dichotomy. But this 1s how the architecture

has come about.

I have personally written to every Chief Minister saying that till such time that the GST stabilises
itself, we must not consider seriously imposing some of these taxes because they may increase the
burden. Your own State, Mr. Deputy-Speaker, Sir, had imposed it. But they are now trying to re-work
the whole system out again. A State is also an ¢lected institution. It is also sovereign in its own function.
It is also accountable to their people. Let us not start with the presumption that when parliamentary
power 1s given to them or a State legislature power is given to them, the State will necessarily exercise

it in an 1rresponsible manner. We must balance it with two. We must see what 1s the amount of burden
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we can put on the common person and at the same time the flow of resources into the municipalities

also takes place. I am sure the States will keep all these considerations in mind.

Shri Premachandran raised the point as to why it was done through an Ordinance. Once the laws
are finalised, there 1s a consequential impact on several other legislation. Now, that consequential
impact has to be corrected. Otherwise, the dichotomy would have set in that in relation to Chandigarh

on the 1% of July, the Central Government would have been still imposing some entertainment tax over
and above what is the agreed tax. Therefore, the Central Government had to denude itself of that power.
That is why this Ordinance was necessary. The Parliament was not in session. So, that is the reason as

far as urgency is concerned.

Several other questions have been raised. Shri Premachandran said that you have not mentioned
the 2000 amendment. When you make a reference to the principal law, you make reference to the
original law. The law may have been amended half a dozen times thereafter. It is not necessary in
subsequent amending Acts to make a reference to every amendment which has taken place. But the
other point is very well taken. We have to seriously consider in the larger interest of urban management
in this country how municipal resources in this country are managed in a sense that municipalities
themselves become self-sufficient institutions and are able to provide world-class cities of different tiers
as far as the country is concerned.

A lot of reference is made to the rates, etc. Let me explain it to Prof. Saugata Roy. I have
explained that we followed the equivalence principle, and we followed the revenue neutrality principle.
I can add one more fact. The GST Council has kept its mind absolutely open. There may be areas where
xwe could have erred in our calculations. There could be areas where the adverse impact of the tax itself
may come to our notice. That is why there is no question that ‘a body of States and Centre has
decided that we are sovereign and therefore it will never be reconsidered it.” It is an ongoing process.

There are technical experts, who first examine. Then, they take it to the political body, which is the

Council. Therefore, even after the initial imposition took place, before the 13 of July, when it was
implemented, we found that 64 rates out of 1211 required a reconsideration. Therefore, in favour of the

citizens, those reconsiderations were done.

After the 15! of July, we realised that the formula, which we had prescribed for cigarettes had
resulted in a windfall profit for the cigarette companies. Now, this seemed to be the impact of that rate
itself. Therefore, at one day notice, we held a meeting through video conferencing and corrected the
error so that, that profit itself does not become an unjust enrichment on account of the tax rate for the
cigarette companies because that is a product, which is detrimental to the health. So, we corrected it on

that evening itself.
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Therefore, this process of a self-correction exercise, till we reach a stage of ‘as perfection as
possible’, we will certainly continue. I think, since it is a body, it is structured in a manner where all
States, all regions are involved; and each one of the Finance Ministers of the States is listening to the

industry and the trade in his State, and therefore, this process will continue to go on itself.

With these few words, I commend this Bill for approval of the
House.

HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you pressing for your Statutory Resolution?
SHRI N.K. PREMACHANDRAN: No, Sir. I am withdrawing Statutory Resolution.
HON. DEPUTY-SPEAKER: Okay.

Is it the pleasure of the House that the Statutory Resolution moved by Shri N.K. Premachandran
be withdrawn?

The Statutory Resolution was, by leave, withdrawn.
HON. DEPUTY-SPEAKER: The question is:

“That the Bill further to amend the Punjab Municipal Corporation Law (Extension to
Chandigarh) Act, 1994, be taken into consideration.

The motion was adopted.
HON. DEPUTY-SPEAKER: The House will, now, take up clause-by-clause consideration of the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI ARUN JAITLEY: I beg to move:
“That the Bill be passed.”

HON. DEPUTY-SPEAKER: The question is:
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“That the Bill be passed.”

The motion was adopted.
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